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{[TAMIL NADUJ ACT No. 23 OF 1966.%

The {TamL NADU] PRIVATE EDUCATIONAL
INSTITUTIONS (REGULATION) AC1, 1966.

{Received the assent of the President on the 19th January
1967, first publisied in the Fort St. George Gazette
on the 25th January 1967 (Magha 2, 1888).]

An Acy to provide fer the regulation _of certain unrecognised
private educational institutions in the 3[State of Tamil
Nadul, -

BE it enacted by we Legislature of the 3[State of Tamil
Nadu] in the Scventeenth Year of the Repiblic of India
as follows:— PR

CHAPTER 1.

N | " PRELIMINARY.
B tht%l: t’title, 1. (1) This Act may be called the ![Tamil Nadu] Priﬁ\.fat;'.,
application and Educatlonal Institutions {(Regulation) Act, 1966,
eommencement. (2) Tt extends to the whole of the 3[State of Tamil

Nadul.

(3) (@) Sections 5 and 9 shai apply io every privai
educational institution. ' SRR

(b) The other provisions of this Act shall .a'pply to
every private educational institution having at any time
more than—— o . -

(1) fifty studen_tslon its rolls, in case it imp: y
technical education; or & it imparts

! These words were substituted for the word “ M | ’
Tamil Nadu Adaptation of Laws Order, 1969, as aﬁf;ﬁged ll:; ?ﬁe'__
Tamil Nadu Adaptation of Laws (Second Amendment) Order, 19 696

2 For Statement of Objecis and Reasens. see 7%
i ons, ort St. _
Extraordinary, dated the Sth August®1966. Part I é_g:gt%‘; G:;azerre

8 This expression was substituted for the i . aof
- ke eXPress .
Mi?;asd (li)yb thﬁ Pf]gnl]'{q;\‘fd:} Adunaon of l:agf\!;on&dg‘tat?%%f
as amended by the Tamil Nadu Adaptati ' B '
ment) Order, 1969. Adaptation of Laws (Second Amend-

ool ——-*,-ewmm,__.,ﬂ L g o e s

ﬁ"iﬁ);\
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+i-00 (1i) one Hundred: students on its rolls, in any
her case ; or . -

- (iii) six thousand rupees s its annual receipts.

() Notwithstanding any*bine contained in clause
d) or (b), nothing contained in this Act shail appiy to any
ducational institution—

(i) maintained, recognised or approved by or
wuder authority from the Government or maintained or
pproved by, or affilizted to, any University estab-
flished by law ;. or -

. (11) impatting medical educatiop_"._
@) It ‘shall come into force on such date as .the

Kiovernment may, by notification, appoint.

:..I__n'thi's_Act,' unless the context otherwise requires,— Definitions,

' () “academic year” means the year commencing
f the first day of June ; :

(b“cemﬁcate ¢ degree*” or *diploma” means
gy certificate, degree, diploma or other academic distine-
fon granted or conferred by—

. () any University established by law; or

(Gi) any institution established or incorporated by
der any law or declared by Parliament by law to be an
on of national importance and empowercd by or
“any such law to grant or confer any certificate,
eé‘;"d:iﬁlbfna or other academic distinction ; or

(ifi) (1) any officer or authority empowered, or
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() any body of individuals not falling under sub-
clause (i) or (ii) established or approved, . . .7+ o

in this behalf by the Central Government or any State
Gov:rniment ; or : o

(iv) any other institution not falling under sub-'-"f
clause (i), (i) or (i) ; .

(¢) ¢ competent authority ” means any person, officer
or other authority authorised by the Government, by ..
notification, to perform the funciions of the competent
authority under this Act for such area or in relation to .7}
such class of private educational institutions, as may be
specified in the notification ; T

(d) ** Government * means the State Governments,

{¢y “manager” in relationto a »rivate ecducational
institution, means the person in whom the authority to
manage and conduct the affairs of the private educational’
institucion is vested ; : _ -

f) « private educational institution®  fueans an
college, school ot otper institution, whether or not cille
a tutorial college, school or institute or training cent
establishec and run with the object of ‘preparing, trainin
or guiding its students for any certificate, degree or diploma
and includes any institution mentioned in sub-clause (iv
of clause (5). | T A

B s LM

<t L
Fl ‘“.E\Jsag"i:
- g




.. -
[ R

£

+
4

A“-t 23] PrivateE'ducatwnaI Institutions (Regaf&tio_n)_' 583 : &
| CHAPTER 11, EE

ISSION' FOR ESTABLISHING OR RUNNING PRIVATH
L EDUCATIONAL INSTITUTIONS,

Save as otherwise provided in this Act, on or after Private

ate of the commencement of this Act— educational
e . _ _ institution to
. (@) no privete educational institution in existence obtain

n that date shall, after the expiry of six months from the PErmsS!OR:
did date, be run; and

; '(b)'ﬁo private educational institution shall be esta-
fished,

thout the permission of the competent authority
nd except in accordance with the terms and conditions
ecified in such permission. '

‘&

:-4, (1) The manager of every private educational insti~ Application for
tution in existence on the date of the commencement of PErssIOn.
Act and of every private educational institution pro- |
posed to be established on or after that date shall make

an application to the competent authority for permission

“to run such institution or to establish such institution, as

g the case may be. .

(3] Bvery such application shall—
- ‘('a). be in the pre_scribed form ;

B (b) be‘ accc)mpanied by such fee not exceeding five
‘hundred rupees as may be prescribed ; and

(¢) contain the following particulars, namely:—

| (i) the name of the private educational institu-
‘tion and the name and address of the manager ;

;<7 (ii) the certificate, degree or dipioma for which

¢h ' private educational institution prepares, trains or

nides or proposes to prepare, train or guide its students

r.the certificate, degree or diploma which it grants or
gonfers or proposes to grant or confer ;

TN

"“"“(iil) the amenities available ‘or proposed to be

&

made available to students ;
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facilities for instruction ;

Bequirements
with respect
0 name

of private
educational
institution.

Grant of
pbl'mls s1on.

.

#f‘h&m':w_.—; .

(iv) the names of the members of the teaching
staff: and the educational. qualifications of, each such. .,
inember ; . S

(v) the equipment, laboratory, library and other,

LR TR J«\}

R SO A RS

(vi; the number of students in the private edu- .
cational insiitution and the groups into which they are
divided ; S TR e

PO O S

S te ¥
LA Eae
[

(vil) the scales of fees payable by the students ;.

(viii) the sources of income to ensure the financial® "’
stability of the private educational institution ;

(ix) the situation and "the description ffbf‘_"ft_'he‘”f_"f '
buildings in which such private educational institution-:~
is being run or is proposed to be established ; and co

. . . T "'L _._F.,‘ .

(x) such other particulars as may be prescribed; *

5. (1) Every private = educational .instituﬁoﬁ;_.e:;'shalwl';-._-.:
include in its name— S T AV

(@) the words *““Tutorial Cenire” or “Tutorial
Institute”, if it prepares, trains or guides its students for
any certificate, degree or diploma granted or conferred by
any University established by law or by ary institution,
officer, authority or body ~f individuals mentioned in sub-
clause (ii) or (iif) of clause (b) of seciion 2.; and .

~ (b) the words  “ Training Centre”, if it is an
institution mentioned in sub-clause (iv) of clause (b) of
section 2.

@ Subjec_t to the provisions of sub-séc-t!io_n: (1), no
private educational institution shall style itself under any
name except in accordance with such rules as may be made

in this.bchalf and without the approval of the competent
authority. - T,

6. On receipt of an application under section 4 the
competent autherity may grant or refuse to grant the
permission aiter taking into consideration the particulars:::
contained in such application ;




T N Act 231 Private Educational fr:stirzitfons,fféegui&ti.m) C AR

de | fﬁét the permission shall not be refused under
;}i;‘?.f!::.uﬁnless the applicant has been given an oppor-
ty of making his representations: -

g
X

R T

id further i"that_in_'cas_e of ;et“usa;lv,of the permission
i¢ applicant shall be entitled to refund of one-half of the
mount of thé fee accompanying the” apglication,

- (1) The competent authority may, at any time, cancel Powet to
permission granted under section 6, if such permission ﬁ?ﬁf}qsion.
‘been' obtained by fraud, misrepresentation or suppre- a

of material particulars or where after obtaining the

rission, there is contravention of any of the provisions

:this Act or any rule made thereunder or of any of the

ris‘or conditions of the permission or of any direction

ed by the competent authority under this Act.

(2) Before cancelling the permission under sub-
ion (1), the competent authority shall give the manager
pportunity of making his representations.

1) (@) 'Whenever the management of any private Transfer of
atjona] institution is proposed to be transferred, the permission.
ager and the person to whom the management is

‘6posed to be transferred may, bcfore such transfer,

ly jointly to the competent authority for approval of

¢ transfer.

(b) On any transfer of the management of the pri-
ducational institution, without approval having been
ed for such transfer under clause (@), the transferce
1, if he desires to run it as such, within three months
he date of the transfer, apply to the competent autho-

or approval of ‘the transfer. -
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Special
provision
regarding
certificates,
_ degrees or
diplomas

. issued by

- private

- educational
institutions,

Annual }ist of
private
educational
ingtitutions to
be published.

(¢) An application under clause (a) or (b) shall be
in such form, contain such particulars and be accom-
panied by such fee not exceeding iwo hundred and fifty

~Tupees as may be prescribed.

(2) The compctent authority may, on receipt of the
application and the fee under sub-scction (1) and after
making such inquiry as it thinks fit, approve the transfer
subject to such conditions as it may impose or refuse
such approval. ' ' :

Provided that the approval shall not be refused under |
this section unjcss the applicant has been given an oppor-

tenity of makiug his represcntations,

9, Any certificate, degree or diploma issued by any
institution mentioned in sub-clause (iv) of clause (B)
of section 2 shall be in such form and contain such parti-
culars as may be prescribcd, -

10. The Government shall publish on or before the -
first-day of June in cach year in the *Fort St. George
Gazette, a list containing the names of all private edu-
cational inutitutions which have been granted permission
under section 6 during the period ending with the thirty-
first day of March immediately preceding and a list of -
private educational institutions in relation to which such
pcrénission has been cancelled during the period afore~
said, - e
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CHAPTER 111,

_ _ x : _
© ACGCOUNTS, AUDIT, INSPECTION AND RETURNS.

11 Every private educational institution shall keep pccourns. 3
. accounts in such_mann’er and containing such particulars
" as ‘may be prescribed. -

12, (1) The accounts of every privaie educational Annual audit
institution shall be audited at the end of every academic of accounts.
~ year by a chartered accountant in  practice within the
meaning of the Chartered Accountants Act, 1949 (Central
Act XXXVHI of 1949).

+0 (2) The manager :kall, within six months after the ; .
.+ end of the academic year, submit to the competent autho-
= rity the report of such chartered accountant on the  audit «+
~ .. of the accounts under sub-section (1).

- 13. (1) No private educational institution and No regure of
class in a private educationzal insiiwuticn shall be closed private
‘without a notice in wriiing having been given to the com~ educational
petent authority and without satisfying the competent institution.
authority that adequate arrangements have been made
either for the continuance of 'the instruciion of the stu-
dents of the private educational institution or the class,
‘as the casc may be, for the period of study for which _
- the students have been admitted of for the refund of the Eoanlon
. fees.paid by the students. - =+ - |

;}".£= Sl . : : . ‘

et (2) 'The period of notice under sub-section (1) shall
‘be such as may be prescribed and different periods of
““potice may be prescribed for different classes of private
educational institutions,

~ (3) No notice under sub-section (I} shall be with-
_.drawn without the consent of the ¢omgetent authority.

.14, (1) Any | private educational institution ’may be Inspection,
ingpected by the competent authority whencver :it.- ‘con-

ic, PR . :
siders necessary. . -

" (2) The competent authority may direct the mandger
‘to rectify the defects, if any, found during the course
" of the inspection, within such time as the competent
 authority may fix in this behalf, '
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Directions of 15, Without prejudice to the provisions of section 14, -
the competent the competent authority may, from time to time, issue
., Buthority. such directions regarding the management of .a private

educational institution as it may think fit and it shall .
be the duty of the manager of such private educational
institution to carry out such directions within such time
as may be ficed by the competent auihority in this behalf.

Private 16. Bvery private odueadiepal institution shall, within
educational = gyl time or within such extended time as miay be fixed
}‘;ﬁ,‘{;'g'm ¥ by the competent authorily in this behalf, furnish to the
returns, etc,,  comapeten: authority such returns, statistics and other
and information as the competent authority may, from time

information. 4o time, require.

CHAPTER 1V. - t
MISCELLANEOUS. ' :

appeals, 17. (1) Any manager aggrieved by any decision of
the competent authority under any of the provisions of
this Act may, within two months from the date of the
receipt of the decision by him, prefer an appeal against
such decision to such authority as may be prescribed :

Provided that the appellate aathority’ may, in its
discretion, allow further tigke not exceeding one ‘month for
preferring any such appeal, if it is satisfied that the -
appellant had sufficient cause for not preferring the
appeal in time.

BTN s o e
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(2) On receipt of an appeal under sub-section (1), the
_ppg}_late_authority_.shall,' after giving the appellant an
opportunity of making his representations, dispose of the
ippeal as expeditiously as possible,

. (3) The appellate autherity may, pending the eXcre
isc ‘of its powers under this section, pass such interlo-

“¢u ory orders as it may deem fit,

18. (1) If any person contravenes or aftempts to con- Penalties.
travene or abets thc contravention of any of the pro-
visions of this Act or any rule made thereunder, he shall
‘be punishable with fine which may extend to one thousand
rupees and in the casc of a continuing contra,:ntion
with an additional fine which may extend to onc hundred
rupees for every day during which such contravention
gontinues after conviction for the first such coniraveniion.

- (2) If any person wilfully obstructs any person,
officer or authoriiy from entering any private ¢ducational
institution in the exercise of any power conferred on him
or it by or undcr this Act, he shall be punishable with
imprisonment for a term which may extend to one month
or with fine which may extend to one thousand rupces
“or with both.

© 19, (1) If the person committing an offence under this Offences by
Act is a company, the ccmpeny as well as ¢ viry persen companies.
“in charge of, and responsible to, the ccmpany for the

“gonduct of its business 2t bz time of the ccmmissicn

of the offence shall be deemed to ‘be guilty ¢f the offcnce

and shall be linble tc be proceeded against and  punished
“accordingly @
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Provided that-nothing contained in this sub-section
shall render any such person liable to any puanishment
if he proves that the nffence was commitied without his
knowledge or that he exercised 21l due diligence to pre-
vent the commission of such offence. o

(2) Notwithstanding anything coniained in sub-section
(1) where an offsnce under this Act has been committed
by a company and it is proved that the offence has
been committed with the consent or connivance of, or is
attributable to any neglect on the part of, any director,
manager, secrctary or other cfficer of the company, such
director, manager, secretary or other officer shall also
be deemed to be guilty of that offence and shall be liable

~ to be proceeded against and punished accordingly,

Explanation.—For'_the_ purposes of this - se'ciioii,-;-'_.; .

(@) “compeny” means any body corporate, and
includes a firm or other association of individuals';and

(B) “director” in relation to a firm, means a partner
in the firm. | |

Cognizance of  20. No court shall take cognizance of any offence
offences. punishable under this Act except on a report in writing
of the facts constituting such offence made by an officer

authorised by the Government in this behalf.

Jurisdiction of 21, No court inferior to that ofa *presidency~'rmagis- B
criminal courts. ypate or a mogistrate of the first class shall try any
offence punishable under this Act.

. % According to clauses (a) and (¢) of sub-section (3) of section 3
of the Codz of Criminal Proe.... 073 (Central Act 2 of 1974),
any reference 10 a Magisira‘e of 1ge first class shall be consirueq
as a reference o 4 Judicial Magffra‘e of the first class and any
reference 10 a Presidency Magistrate shall be construed as a
reference to a Metrovolitan Magsrate with effect on and from

1-1-1974.
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i 22 Notmthsta.ndmg anythmg contained inthis Act, Power to .
he Gouvernment may, subject to such conditions as they exempt.
eem fit, by notification, excmpt. any private educational
istitution or class of private educational institutions

nt all or any of the provisions of this Act or from any

¢ made under this Act. i

23 Every authority and every ofﬁcer duly authorlsed Competent

o discharge any duty imposed on it or him by or undey 88thority, °w'*
s-Act shall bs deemed to be a public servant within ;g’r':’,;n%“

“the meaning of section 21 of the Indian Penal Code |

- (Central Act XLV of 1860). |

.- 24. No civil court shall have Jun‘;dlctmn to decide or Civil courts not

»deal’ with any question wiick: 18 by or under this Act to decide quest-
srequired to be decided or dealt with by any authorlty or Im;s under this
oi’ﬁcer mentioned in this Act,

- 25, (1) Any order passed or decmlon taken by any g of
-authority or officer in respect of matters to be determined Orders{jassed
"for the purposes of this Act, shall, subjeci only to appeal, under this Act.
lf any, provided under tlns Act, be final, .

*"+(2) No such order or decision shall be liable to be
questloned in any court of law.

<26, (1) No suit or other proceeding shall lie against Indemaity.
, the Government for any act done or purporting to be . =oovi
done under this Act or any rule. made thereunder. AT
(2) () No suit, prosecution or other ploceedmg shall
“lie against any authorlty or :officer or servant of the
Government for any act done or- .purperting to be done. - -
i under: this Act or any rule made * thereunder without the =
prcvrous sanctlon of the Government

- (b) No authcu ity or oﬁicer or servant o"the Govern- o
meni shall be liable in respect of any such actinany civil N R
or ‘criminal proceeding if the act was done 1 good faith = "
in the course of the execution of the duties or the: discharge o
of the functlons imposed by or under this Act

(3) No suit, prosecution or other proceeding shall be = ..,
mstltuted against any authority or officer or servant of = - .
the Government for any act done or purporting tc be:’ - o
“Gone ‘under this Act or any ruls made thereunder after the
date of the expiry of six months from the date of thg
aet eomplained of.
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Powerto make 27. (1) The Government may make rules to car_.;y out
rules. the purposes of this Act. R

(2) In pacticular and without prejudice to the generality
of the foregoinyg power, such rules may provide for all ot
any of the following matters, namely @ — |

(a) the torm in which the application roferred to
in sub-section (1) of section 4 shall be made and the parti-
culars which such application shall contain ;

(b) the manner in which accounts shall be kept
under section 11 and the particulars which such accounts
shall contain ; .

(¢) the manner of conveying decisions of the
competent authbority to the manager ; and b

(d) any ovher matter which has to be, or may be,

prescribed. |
Power to 28.. If any difficulty arises in giving effect to the provisions
remove difficul- of this Act,the Government may, as occasion may require,
ties. by order, do anything which appears toc tiaem to be

necessary for the purpose of removing the difficulty.

Actto override 29. The provisions of this Act shall have effect not- -
other emct-  withstanding anything inconsistent therewith contained in
ments. any enactment other than this Act o- in any instrument
iaving effect by virtue of any enaciment other than this

ct. :

publication of 30. (1) Allrules made under this Act shall be published
rules, commen- in the *Fort St. George Gazette and, unless they  are |
cergen; Otii'ﬁg;}es expressed to come into force on a particular day, shall
Cons and pla- Come into force on the day on which they are so published.
cing of raules, ' - S
notifications (2) All notifications issugfl under this Act shall, ynless -
and orders on  they are expressed to come into force ona particular day,

i‘:’ &{ﬁgﬁ;&{ the some into ferce on the day on which they are published.

* Now the Tamil Nadu Governinent Gazette,

B




Eﬁd. Every ordei-' ‘made: undgr section 2% shall; as
possiblesafter it is:made or issued; be placed on
e of both Houses of the. Legls ature and if, before
n-y of the session in Wthﬂ it is so ‘placed or the
session; botl; Houses.agree m Ing any, modification
such rile, notification o’ ordér or both Houses
‘that the rule, notification or order should not be
or issued, the rule,’ riotification 'of order shall there~
r have eﬁ‘ect only in such modified form or be of no
‘a3 the case may be, so however, that any. such
ication or annulment shall be without prejudice to
valldlty of anything previously done uncler that rule,
catlon or order.
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